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Puloyas Re-included in the List 
of Scheduled Castes 

2863. PROF. P.J . KURIEN : Will 
the Minister of HOME AFFAIRS be 
pleased to state : 

(a) whether the Puloyas of Kcrala 
have been included again in the list of 
Scheduled Castes; and 

(b) if so, the details thereof ? 

THE MINISTER OF STATE IN 
THE MINIS RY OF HOME AFFAIRS 
(SHRI NIHAR RANJAN LASKAR) : 
(a) and (b) In Kerala Puloyas Commu
pitf has qot b en svecifieq l\ s hed~led 

Caste . There i a community by the 
name "Pulayan", heramar ' which 
has already been pecifi d n Scheduled 
Caste in relation to the State of Kerala 
according to the Constitution (Scheduled 
Castes) Order, 1950 amended from time 
to time. However, th proposal to ir
clude PU LAY A in the Ji t of Scheduled 
Caste in relation to the State of Keral 
will be considered in the context of 
compr hensive re i ion of the lists of 
Scheduled Castes and Scheduled Tribes . 

Neglect of Kashmir V~lley in th~ pbere 
of medium size an l heavy Industry 

2864. SHRI ABDUL R SHID 
KABUL I : Will 1 he Mini ter of IN
DUSTRY be plea ed to tatc : 

(a) whether Kashmir valley is neg
lected mostly in the sph re of medium 
size a nd heavy industry, and people at 
large depend upon handicraft and tou
ri m for their livelihood; and 

Cb) if so the pecial measures being 
envisaged to bring the va I Icy on the 
map of the industry thus pro iding op
portunities for dcvelopm nt, b esides 
chances for employment for simmering 
large disgrantled uncmpl oycd . killed 
and un killed youth ? 

THE MINIST R OF STATE IN 
THE MINISTRY 0 INDUSTRY 
(SHRI S.M. KRISHNA) : (a) and (b) 
The location of large & m dium scale 
projects is decided on broad techno
economjc consideration. However to 
attract investment in backward and Jess 
developed areas, Government give 
various conce sions/incentiv s to entre
preneurs setting up indu tries in such 
regions. Government is giving over
riding priority for licensing for setting 
up industries in N Industry Districts. 
Recently the entire State of Jammu & 
Kashmir including Ka hmi r Valley has 
been included in category 'A' of the 
identified backward area entitled to 
Central Investment Subsidy @ 25 % 
subject to a maximum of R s. 25 lakh . 
The entre preneurs setting up indu tries 
in Kashmir Valley are eligible for con
ce sional financ fac"liti s, Transpoft 
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subsidy, Tax concessions, consultincy 
facilities for technical services, hire .. 
purchase of machinery for Small Scale 
Industry, Special facilities for import 
of raw-materia1s, comprehensive range 
of extension services and support 
through Dis trict Industry Centres mar
gin money assistance. MR TP /FERA 
companies have been allowed with effect 
from 1.4.83 to set up non-Appendix-I 
Indu tries not reserved fo r Small Scale 
Sector with an export obliga tion of 
30 % only in respect of Category 'A' 
districts . A Central Assistance for in
frastructural development in the No 
Industry Districts to the exten t of 1 /3rd 
of the ost incurred by the State Go
vernment with a ceil ing of Rs. 2 crores 
per District will be p rovided to the 
State Government. 

Supreme Courts Directions Regar

ding Detention of under Trials 

2865 . SHRI SURAJ BHAN : 
SHRI ATAL BIHARI VAJ

PA YEE : 

Will the Minis ter of HOME AF
FAIRS be pleased to state : 

(a) the actual directions given by 
the Supreme Court to Sta te Governments 
in their judgemen t of April 20 , 1979 
regarding unreasonable long detention 
of long tri als; 

(b) how many under-trials were eli
gible for relief under these directions on 
variou terms in each State and Union 
Territory on May 1, 1979 released, 
and 

(c) the names of States where these 
Supreme Court directions have not been 
implemented as desired ? 

THE MINISTER OF STATE IN 
TH MINISTRY OF HOME AFFAIRS 
(SHRl NIHAR RANJ N LASKAR) : 
(a) No judgement regarding u nreasona
bly long detention of under-trials was 
delivered by the Supreme Court on 
April 20, 1979. However, in their 
judgements dated :i 9th and 30th AprilJ 
1979, tqe Supreme Coqrt had given the 

following directions to the State Go
vernments :-

(i) All States should con ent to re
lease all persons who have been 
in custody for over six months 
and whose tria1s have not com· 
mcnced or against whom charge
sheets h ave not been filed except 
in ct1scs covered under section 
303(murder) and 395(dacoity) 
I.P.C. The investigation in the 
latter cases should be comp1ete4 
within t\vo months. 

(ii) The undcrtrial pri"oners who 
h ave already been in jail for 
peri ods exceeding the maximum 
term which could be imposed on 
them even if they were convic
ted of the multiple offences with 
which they were charged with, 
should be released forthwith; 

(iii) All undertrial prisoners who are 
charged with bailable offences 
but who are still in jail persu
mably becau c nu appJication for 
bait has been made on their be
half or because they are c;o poor 
that they are not able to furnish 
bail, should be considered for 
release on personal bond; and 

(iv) Undcrtrial prisoners who have 
suffered incarceration exceeding 
half of the maximum punishment 
that could be awarded by the 
court might be considered for 
release on personal bond and 
counsel may be made available 
to them. 

(b) 'Prisons' being State subject1 

Government of India do not maintain 
such information about the undertrials. 

(c) All the State Governments are 
expected to comply with the directions 
of the Supreme Court. 
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